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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  2427/2022

MAHESH TANEJA                                      Appellant(s)

                                VERSUS

DEVENDRA UMRAO & ANR.                              Respondent(s)

(FOR ADMISSION and IA No.45493/2022-PERMISSION TO APPEAR AND ARGUE 
IN PERSON )
 
Date : 29-04-2022 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE S. ABDUL NAZEER
         HON'BLE MR. JUSTICE VIKRAM NATH

For Appellant(s)  Mr. MAHESH TANEJA 
                     Petitioner-in-person
                    
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The appeal is dismissed as withdrawn in terms of
the signed order.

Pending application, if any, also stand disposed of.

(NEELAM GULATI)                                 (KAMLESH RAWAT)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)

(Signed order is placed on the file)

Digitally signed by
Anita Malhotra
Date: 2022.05.07
12:24:48 IST
Reason:

Signature Not Verified

44185/2022/LEGAL AFFAIRS - IBBI
6



IN THE SUPREME COURT OF INDIA
   CIVIL APPELLATE  JURISDICTION

    CIVIL   APPEAL  No(s).   2427   OF 2022

MAHESH TANEJA                                      Appellant(s)

                                VERSUS

DEVENDRA UMRAO & ANR.                              Respondent(s)

O R D E R 

Appellant in person seeks permission of the Court

to withdraw the Appeal with liberty to move the National

Company Law Appellate Tribunal for appropriate relief.

The Appeal is dismissed as withdrawn with liberty

as prayed for.

.............................J.
 ( S. ABDUL NAZEER)

 .............................J.
 (  VIKRAM NATH) 

NEW DELHI
APRIL 29, 2022
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